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(2) The Al India Services (Pro-
vident Fund) Second Amendment
Rules, 1978, gublished ih Notifica-
tiong No, G.S.R. 1492 in Gazette of
Ingia dateq the 16th December,
1978.

(3) The All India Services (Dis-
cipline and Appeal) Amendment
Rules, 1979, published in Notifica-
tions No. G.S.R. 73 in Gazette of
India dated the 20th January, 1979.
[Placed in Library. See No. LT-
3259/79].

12,05 hrs,
ARREST OF MEMBER

MR. SPEAKER: I have to inform
the House that I have received the
following telegram dated the 20th
February, 1979, from the Senior Sup-
erintendent of Police, Jammu, *3-Cay:

“Shri Baldev Singh  Jasrotia,
Member of Parliament, arresteq to-
day at Jammu, under sections 107/
151, Cr. P. C, and remanded 1o ju-
dicial lock up under orders of Exe-
cutive Magistrate.”

o e———

RE. CIRCULATION OF HINDI VER-
SION OF REPORTS RECEIVED
FROM MINISTRIES

MR. SPEAKER: Now, Calling At-
tention. Mr. Pradyumna Bal. (Inter-
teruptions).

. wolt o ot () - worm wg
W AT s T & 1 397 srweer w Sy
o e arg W fanery & a & o) o
FHT? TR wree fagrA araddt o o avw ¥ A
8,z fad vl o wrar & Aoy 7E ¥ ) ag vy
T ) fear o, (sreum) oy
Fidft & 32 o g &, F v W T g
TTEATE 1 W T ATA WY AT W0 T g
% 3t wr e 7 & i fredt W @)
T W ol 1 wdf e v dw &
% Y oY wrt §—vr oreg @ mwrwgre w1 Wy
TRIR Y um avy wrw fegrdt o wa ¢
& 2 ve oy T iR, e
Tt vy oivw qwr @ et WY, XX 4 vy

Reports
WA A gy, swdam sww
et wpEe g . ... ..

MR. SPEAKER: 1 think Govern-
ment should have done this.
fadwr st (= wew fagrdd wrndelt) © Qi
wrarwl # fie &9re ¢, wrag 9w faa
LACK R 13 4101 SURU (=) ... ..

LR L R LR R S

MR. SPEAKER: Please hear me.
The hon. Minister said that there was
some delay in the distribution of it.
That is not correct. The Office tells
me that you have not supplied them
with the Hindi copies.

oY S T Y § T WIS FT SO
FAf qTETvE A FT AFAT | WG U HAH
%1 Ty F dad |

&t T Arere (et i oF faga
2 d o v g T s we Afgam @
HATT WY FY AT AEA € av fey fafrex
ﬁ’quﬁant%mimg%énmfwﬁgr
*Y grzfaa g7 I, A1 29 13 0 94 qEF S
AT dfFET & wAIF T, ot AvEE A9
Fifen oY 397 § gy oY Agmaar @ |

SHRI C. N. VISVANATHAN (Tirup-
pattur): In all the languages, not only
in English. It should he given in all
the languages—not only in English.

st T ATOAY - 5 AT 8 EW TN e
T &7 | FT a% fzedr e FE wvdy, qiva
AE I | TAF F feareng & L (wwwm)
e wfaur &t v €1 | AR $ faar o
felt &7 wrar @ 1 feelt wnfwfieas wrar 2
...... (ewwawr) ... wrq | wAST wy QA
Faa fagr wi f2:d 3y Aoy o

s

SHRI SHAYMNANDAN MISHRA
(Begusarai): May I seek a clarifica-
tion from the Chair on this point?

What ig the practice in your office,
when the office receives the Hindi ver-
sion? In such matters, does not the
office {ry to ensure conformity with the
Constitution? (Interruptions) Sir, my
question ig' this, When your office
receives only an English copy, in
order to ensure conformity with the
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Constitution, does not your office insist
on receiving a Hindi version also?

And, if it does not receive the Hindi
version, then, why does it undertake
to circulate oniy the English version,
because the Constitution stipulates
that the version in both the languages
must be circulateq amongst the mem-
bers?

SHRI JYOTIRMOY BOSU (Diamong
Harbour): I know gz circular has
come ....

SHRI SHYAMNANDAN MISHRA:
Why does your office not insist on
receiving the Hindi version of it?

SHRI JYOTIRMOY BOSU: The
translation takes longer time. Am I
to understand that this work is with-
held for that reason only? We want
that.

SHRI SHYAMNANDAN MISHRA:
There is no question of that. ......

MR. SPEAKER: Now, let us not
have a debate on this I shall logk in-
to the matter and see that it is done
according to the Constitution,

off 71 AT : A qve o A

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I want to rise on a
point of order. Sir, my point of order
is this.

& W W g R s w §
W YU EwR A ) d o ¥ R  war By
E 1 @ o F v, adt wg g

MR, SPEAKER: Shri Raj Narain

has raised the point of order earlier.
So, I allow him.

- ot o wrevw it g e e

o A} axaar 8T W I W g

xt e ag o w74 F s ot vt L oy T
fridevag & | oo ez wrw wrix oy d fe
uTT o ot 3 s sy wret gt § o nferw |
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% awolw wee ;S

ot v aremw : 1058 § owe & watfaw
feft g wifefoaw wrar g sicdofan fa
& fx getfade dqow o S § O qf

Y guaRT TT AF { IE NWT @«
S aE ¥gAy { W 7 qg WAy o ) fEe iy
INTHAWMH e gur WX w sy oy =i
of oY, & gE ), ME K9 4 @ W o
frcware §q 1

MR. SPEAKER: This is not a point
of order.

g e W% qriv A &

st Ty areraw : g A W wrETNE
ag & T w7 qg woeTT S ¥ e w00, s
Y & QA3 FOT GICRF LT § o 0 N9
TG ! wrag wafem &7 ooy
sqafeqy A€ § o1 gw T A

MR. SPEAKER: 1 shall strictly see
that the constitutional provisions are
followed.

ot W wTw e Wt REIRE, W g
T fw g oH AT A A a@ d, &

I agHa g fr fgolr &7 oy orfy ey
qORTT &Y aTs & WY o fge s edwe
* wifow ®y o gfws s wfgr | afew o
AT A #7137 ®FA 6 F graw w1 g A
gar, & wR %% TEI wga wigr 1 (zawa)
T AR O WeE 19w A wifge  (sowemr) |

MR SPEAKER: There is no point
of order.

Now, Calling Attentions.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): On a point of order.
The entire nation is disturbed about
this matter. Under the ordinary rules,
only those five Members whose names
come in the ballot are allowed to put
questions. 1 would request you to
kindly allow Members other than
these five Members also today.

MR. SPEAKER: This is not a poin
of order. :

SHRI JYOTIRMOY BOSU: Sir I
gave you a notice under para 14(8) of
the Handbook and also saw you.
wanted to point out eertain important
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things. In Britain where pre-marital
sex is almost very commen, they have
taken recourse to this method of virgi-
nity test. This is the nineth case and
eight cases have already taken place.
This examination by a male gynaecolo-
gist is a criminal assualt on the wo-
men....

MR. SPEAKER: Nothing more, Cal-
ling Attention. Shri Bal. He is not
there. Shrj Kacharula]l Hemraj Jain.

12.15 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED VIRGINITY TEST ON AN INDIAN
WOMAN AT HEATHROW AIRPORT IN
LoNpON

ot wewene gwow dw (averere) s
wgzy, § ufgersafiy dw wgey & frafafas
fava Wt arx fadrw welt oY @1 s Femren

PRy A ETT R A Tw At & e awr
¥

‘o & N gt o 97 0w o
wfzar %1 ®Yard oo fad A F qUTATR
1T IN 9T grErT # wfafen”

SHR; M. KALYANASUNDARAM
(Tiruchirapalli): Sir. I want to make a
submission regarding the Order Paper.
Yesterday after Question Hour when
the Members on this side wanted to
raise a debate on the Chinese invasion
of Vietnam, you were good enough to
assure that this matter would come up
for discussion in the House. Today,
I find that the statement to be made by’
the External Affairs Minister is with
regard to his visit to China and not
their invasion of Vietnam.

MR. SPEAKER: A discussion about
the Chinese aggression is there at
400 pm. It is there in the Order
Paper. Mr. Minister.
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Mr. Speaker, Sir, As the
House. . .

ot favraw st g (A ag R
# feuy war &, wawr g o fiedy & wrar iz
(=mren)

_ S e e () 3 ek
# i

MR. SPEAKER: The first name in the-
Calling Attention is that of Mr. Bal.

MR. SPEAKER: Don't record.
(Interruptions)*

MR. SPEAKER: Mr. Minister, it you
answer anybody else, 1 will be in
difficulty. Don't record anything.

MR. SPEAKER: Record only the
Minister, nobody else.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Mr. Speaker, Sir, as the
House is aware, deep feelings of indig-
nation and concern have been aroused
all over India by the gross indignity
recently inflicted on an Indian lady at
Heathrow Airport in Britain. We
share these feelings and convey our
svmpathies to the victim for the humi-
lation she was subjected to. We
applaud her courage in bringing this
painful experience to our notice and
thank the British paper which first
called public attention to it. The only
consolation is that her case has put
a stop to certain obnoxious practices
which were resorted to by the British
officials in the name of controlling im-
migration from the sub-continent.

The facts of the case are as follows:—

An Indian lady, accompanied by he'r
flance, an Indian who has been resi-
dent in U. K. since 1962, arrived from:

——————

*Not recorded.



